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Tax Act 1958 and the Companies
(Profits) Surtax Act, 1964, upio the
first day of the second week of the
next session”’,

The motion was adopted.

———

12.25 hrs.

DEMANDS* FOR GRANTS—1970-71

MINISTRY OF LABOUR, EmpLOY-
MENT AND REHABILITATION—
(Contd )

MR. SPEAKER : The time allotted for
this diszusslon was § hours and time taken
already 5. Shri B, K. Daschowdhury was on
his legs last time,

SHRI VASUDEVAN NAIR (Pecrmade)s
Unfortupately, we are very much behind
schedule and this year we may even be
forced 10 guillotioe the Demands of the
Food and Agriculture Ministry, It is a
very sad and bad thiog to do, My suggestion
is that from today onwards ull the 30ub,
we forgo the lunch hour so that we can
cover some more of the Demands,

SHRI K, N, TIWARY (Beutiah) : No,
oo,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : We are anxious to avold guillo-
tine ; it is very desirable that we discuss
all the Demands.

MR, SPEAKER : If you waot 10 for-
go the lunch hour, it shculd be on only
one condition, that the zero hour does not
encroach wpon it, It is wsually my ex-
perience that we take the zero hour into
the lunch heour al:e, So the moment it
is 1 P, M, sll cther business, short potice
questions, Calling atiention etc, should be
diopped to take up the regular business,

SOME HON. MEMBERS : Yes,
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We do pot agre: 10 dropping
the short notice questions and calling atten-
tion,

SHRI K. N. TIWARY 1 From 11
oowards with a break of one hour for
lunch we are now sitting till 7, sometimes
8 and sometimes 9 or even 10 at night, If
we forgo the lunch hour, it will be very
taxing.

MR, SPEAKER : Yes. Members can
go out and come back afier luoch; mean-
while the presiding officer will carry on,

DR, SUSHILA NAYAR (Jhansi) :
The Demands of the Ministry of Health
and Family Plaoning and aloog whh it
now Housing, have been gulllotined every
vear, 1967, 1968, 1969 and now 1970, Since
this Parliament started, we have not dis-
cussed these demands at all. It s a very
serious matier, It Is an important subject,

MR, SPEAKER t It will be put before
the Business Advisory Commitice. I caonot
give any assurance on that.

SHRI S, M. BANERJEE (Kanpur) 1
While [ fully support the suggestion of
Shri Vasudevan Nair to fcrego ths Junch
hour, 1 am all for it, atthe same time, |
would request vou in all earnmestnass and
seriousness rot to do away with Calling
Attention notices, Il necessary we are
prepared to sit for another hour from 7 rc,
8, but under no circumstances should the
Focd Ministry Demands be guillotined, W
should try to adjust,

*Moved with the recommendation of the President,
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SHRI SAMAR GUHA (Contai) i The problem of unemployment. They could not
lunch hour should be there. Whether we  give any picture about the present size of
should extend is the questioa. this unempl syment from the registers and

records of their own employment exchanges.

SHRI RANDHIR SINGH (Rohtak) :  we know the figure is more than thirty-
Instead of 11, we can come at 10, million upto 31 December 1968, It is mot

upderstood why the Minister was good

MR. SPEAKER : For the 30th Aprll  enough to give one part and not the total
there are only three or four days left. It pjcture as it is clear from their own records,
does not matter If we give up the lunch  That is why I expressed my views the other
hour, day that the hon, Minister's Mr. Bhagwat

Jha Azad, Statement, could not show
SHRI S, KANDAPPAN (Mettur) dynamism,  nor le:nderuhip in  respect

We are only giving up the lunch hour, mot ¢ \pie Ministry, Much has been said

lunch, in this House about the problem of

MR. SPEAKER : Sometimes immedia- labour and wage policy and other things

tely after 2 O'Clock there are some meet- buht ;ﬁlhlps “Bs 5[“6 ar out the pmb!:mhof

rehabilitation. Before 1 turn over to reha-

L’L‘t‘:;'fyi;:;‘:" to go without lunch, 1o on, I Should like to remind the hon,

" Minister one important observation, j. e,

We wiil give up the lunch hour, we will  the assurance which was given by the then

pot curtail the calling attention and short Ffime Minister, Jawaharlal Nehru, on 15th

notlce questlons, but I request the hon  AuBust 1947. | would like to quote him :

Members not to take much tlme, The zero
hour should finish exactly by 1 O'Clock,

If need be, we may sit longer at the end, "_Wc think also of our brothers and
because It is only a question of three or sisters who have been cut out from
four days. us by political boundaries, who want
to but cannot share the benefit the free-
There will be no lunch hour from today dom 1hat has come, They are ours and
till the 30th, will reinain ours whatever may happen
in this country, We shall be sharers
SHRI SONAVANE (Pandharpur) : We in their good and ill fortune alike,”

want the lunch hour,

MR, SPEAKER : The decision has Usnforunately the department of Rehabilita-
already been taken, tion under the dictates of this Congress
Sarkar.- have forgotten this promise of the

SHRI B, K. DASCHOWDHURY (Cooch- First Prime Minisier of lodia, Instead, they
Bebar) :  Yesterday, while speaking on the bave been following a policy of two wives
Ministry of Labour, Employment and Reha. theory as once stated by one Governor
bilitation, I mentioned that the three Minis- Fuller. Governor Sir Bampyfylde Fuller
ters in the Ministry put together could not  once said : now 1 have (wo wives; oae is the
assess the problem of unemployment, a Hindu and another is the Mohammedan. I
National problem, which has been increas- find the Mohammeden wile is quite favourite
ing like a cancerous growth from day to 10 me. It is the same poli.y pursued by
day. In the report on Labour, and this present Government in respect of reha-
imployment we find that in the bilitaion. Consider  the problem of
page dealing with employment exchan- rchabiitaiion as it was taken up with
ges, it has been mentioned that the missiooary z:al, which no doubt everybody
educated unemployed, j, e, matricula- should comm:nd, regarding the West Pakistan
tes, under-graduates (including Intermdiate displaced persoos and also consider the case
€ .nd Higher Secondary) and Graduates and of East Pakistan displaced persons who are
u Pust-Graduates, comes to 15 26 lakhs as on  the victims of discrimination, Not only that,
—— 315t December, 1969, but it is astonishing that Even the rehabilitation of displaced persons
the whole Ministry and the Ministers could from Azad , Kashmir, occupied Kashmir by
ey DOL BiVE 2 clear picture about this gigantic  Pukistan_has been treated differemily. Even

=
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fn this report we find that those families
had been given certaln ex-gratig payment
to the extent of Rs, 3,500 and a little more
considerlng the soecial problems, Was
that consideration not to be shown by this
Government for the East Pakistan displaced
persons.  Instzad the Minister emphatically
said 1 we have no problems with displaced
persons from [East Pakistan, especially so
far as the old migrants are concerned, How
far is it true? Does he think that the East
Pakistan displaced persons, both new and
old migrants, are to be given certain doles
as has been done In the past three years 7
Is It the policy or process of rehabilitation
of this Minlstry 7 1 should recommend to
them 1o consider what has been done to the
West Pakistan displaced persons, They
had been given compenszation; they had
been given properties—urban and rural,
In the rural areas they had been given
agricultural land, To quote from the report,
not only they have been paid compensation
to the extent of Rs 192 crores, a little less
than Rs 200 crores, but they have also been
given 4,44,000 urban propertles and sixty
lakh acres of agricu'tural land, If we cal-
culate on 4,44,00 urban properties and
value these urban properties at Rs, 20,000
each on an average, It comes to about Rs. 900
crores reliel that was given to the West
Pakistan displaced persons, Considering that
60 lakh acres of agricultural land
have been given to D.Ps, If Rs, 2,000
is the average price for one acre, it coms
to about Rs, 1,20,000, [tis all together
Rs. 2,100 crores leaving aside the payment
of compeasation, other benefits, loans and
concessions  So, this is the picture. What
about the East Pakisian displaced persons
whose pumbers are much more than the
number of displaced persons from West
Pakistan 7 For them, the Government come
up with a calculation that they have spent
Rs 200 crores to Rs,300 crores for their
rehabilitatton, But how are those monies
spent 7 Mo.tly for glving doles, charities,
simply to live a Ufe of languishment. Most
of the moniss are spent on establishment
charges. For instance, take tke Danda-
karanya Project, 1 quile agree that in the
last two years and a half, Danjakaranya
Project has progressed and developsd toa
ceriain extent. But out of the sum of Rs,
35 crores spent on it up to Dacember, 1959,
more than 50 per cent of the amount has
been speat for the development of roads
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and other things through the State Govern-
ments ; practically, this has bcen done
through the State Governments of Madhya
Pradesh and Orissa, The balance is a
little over Rs.16 crores. This {5 what has
happened in regari to the displacd persons
fn all these years, and out of this, I have
calculated that the establishment charges
come up to the extent of 65 per cent, So,
this fs the type of rehabilitation they have
made for the displaced persons from East
Pakistan. This is the type of calculation that
they have done from one end to the other,
This Is how they say they have bzen spend-
ing a lot of mooey, But they do mot like
to go into the facts which are very uncom-
foriable to these Ministers and the Depart-
ment., It I3 wery uncomfortab'e for them
to have these refugees’ problems in the
hands of the Government, though at the
time of partition of the country, partition
of India, all those national leaders spoke
about the need 10 rehabilltate them and
gave assurances from one after the other.

Let us take the case of displaced persons
in Assam. I personlly have been saylng very
much about it, and I have been requesting
the Government to consider the displaced per-
sons, problems the old grants and th: migra.
nts, But their only reply is that they cannot
settle any more displaced persons in Assam as
the Government of Assam has said that there
is no further land. But [ must take this
opporiunity to congratulate the Chief Minis-
ter of the news=st State o India, Mcghalaya,
Oaoly the other dvy, he said in Meghalaya
that all avenues will be explored, all doors
will be open, to rehabilitate our brothers and
sisters, those who are on the other side of
the country, that is, East Pakistan, and that
they will tiry to take all possible measures
to rehabilitate them in the State of Megha-
Jaya., The sam: spirlt has not been shown by
tha Chief Minister of Assam T Why?
have they not said so ? Th:y have enly given
statlstics, saying that *‘we have rchabilitaled
12,000 families and no more.”

It is known to all that the den:ity of
population in Assam is pratically the lowsst
of all the States in India, There are lands
still. S ill, there are some wvaluable lands
for use by the poor refugees, fishermen,
tradesmen, etc,, who can be accommodated
and could be rehabllitated. Yect, the
Goveroment of Assam is still followlng the



255 D.G. (Min. Lab.

[Shri B. K. Daschowdhury]

pollcy that mo further displaced persons
from East Pakistan can be rehabilitated io
Assam,

What has happened further 7 At the
meeting of the Consultative Committee held
on the 13th October, 1969, under the aegls
of the then Minister, Shri Hathi, a small com-
mittee or sub-committee was formed to talk
to the Government of Assam and go into
the questions of lands in Assam and the
search and investigate whether any further
displaced person: could be rehabiliated,
But the Assam Government sternly refused
this Committee to come In and Inform ths
Rehab litation Minister that no further steps
by any commiitee should be undertaken,
What do we find now 2 We find that for
the victims of partition, for whom there are
so many Ministers here today, there is no-
body clse to sheds tears ; they simply say
that the displaced persons, partlcularly in
the State of Assam, do not like to work ;
that they are lazy and all that,
I would like to quote from the report of
the Enguiry Committee appointed by this
Minlstry, known as the ITA Enquiry Com-
mittee :

“During our survey the Planters have
quite often told us that the refugees
are Idle and responsible for thetr
present plight. Many planters offered
them various works in ths garden,
but they refused to work on the plea
that they have coms to tea gardens
not to become libourers but to reha-
bilitate themselves, in their original
status,"”

The members of the commlittee in their
wisdom have said :

“Displaced persons in tea gardens,
it is alleged are devoid of initiative,
are easy going and dep:ndent on
Government help  These charges are
not wholly baseless, There is some
truth in them."

This is the type of committee which in
thedr wisdom the minlstry have formsd and
this is the type of report they have sub-
mitted to the ministry, It is very easy
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‘nowadays to make such remarks, uncom-
fortable and uncharitable remarks against
displaced persons, but If they go through
the history of 20 or 23 years back, they
would not have any courage to do so.

Only the other day one senior minlster
of this Government said in a press Inter-
view in Madras or somewhere If the two
Bengals unite today, what will happen to
the Government of India ? We will have
to consider that, Il the Naxalites come
Into power in Bengal, if there Is a move-
mznt for the two Bengals to unlie, what
will happen to the rest of India ? This is
the feeling that has crept Into the minds
of one of the senior ministers of Govern-
ment. [ would lik= to remind the mini-
ster of the consequences that have piled up
upon other dus to these faulty measures
and rehabilitation processess taken up by
thls  ministry. The should think what
may happen in future,

Coming 1o the process of rchabilltation
so far as Kulkaji is conccrned, which is
nearer to Delhi, was submitted many, case
of grievances one after the other and we
said, just in your face, you are not ina
posi:ion to solve the problems affecting the
displaced p:rsons, They have issued clr-
culars, press statements and press notes,
but ultimately we find those press siate-
ments, circulars and instructions are all
illegal, They have no basis according to
their own laws, In this connection, I
would like to remind the minister, if there
Is any law-breaker In this couniry, the
Ministry of Rehabilitation In the Govarn-
ment of India is the first law.breaker of
their own laws, the Displaced the Pzrsons
Rehabiliration Act and the laws and rules
madz thereunder  The refugees in  the
Ka kiji colony have not reczived the bzne-
fits and facilities which they are supposed
to have received wunlder those laws. I
rememb:r on 18th March last, I had oczca-
sion to meet the minister and 1 had chance
to discuss with him about the problems
of displaced persons of Kalkaji colony,
There were certain officials. When he
asked one officlal, “Is it a fact that the
laws for dispaced persons as pass:d by
the Dethi Union Territory are anplicable
to them 7" one official sald, “The laws
are applicable.” In consultative committes
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meetings, we discussed these points with
the minister and he said that the matter
fs under investigation and if the laws are
applicable to them, then all the facllities
and conditions will hold good for the dis-
placed persons who have been setiled in
Kalkaji also, Now, ultimately, the Minis-
ters are not fulfilling thelr own assurances,
rrobably from pressure of the officials,
1 had another occasion to talk with the
senior Minister, Shri Sanjivayya.

MR. SPEAKER : He should conclude

now H: has taken more thaa his due,

SHRI B, K. DASCHOWDHURY :
Afer all, it is not a Cilling Attention,
Kindly give m= two or thrze minutes,

I had oczcassion to mzet the Minister
in a deputation with som: of the deserters
from the Mana group of camps, those who
were here in the New Delhi railway station
for a few weeks together, The other day
the hon. Minister said that they are all in
camps. 1In that connection, I had requested
him that since these refugees belong to be
fisherman community, they do not require
any bigha of land but they should kindly be
rehabilitated near a river so that they can
carry on the fishing trade, which Is their
only trade. | represented their case b:fore
the hon, Minister, I told him that in Rudra-
pur near Naini Tal there are certain faclli-
ties provided by the Ministry of Rehabilita-
tion, there is enough scope for rehabilitat-
ing these 29 families, which a small number,
The Minister said that he has been told by
the officlals that there Is po such place,
MNoaw the quxstlon is this, Are you prepared
to send a team...

THE MINISTER OF LABDUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA): [ never sald that there is no such
place, There is a place called Rudrapur.
All that 1 sald was that there is no place in
Rudrapur for these people ; not that there
is mo place called Rudrapur.

SHRI B. K. DASCHOWDHURY 1 I
do not deny the Minister the right to explain
his position. My only point Is that he
should pot always be gulded by the offi-
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He kas got some gullty consclence
and that is why he intervened. He should
not be guided only by one version, I am
ready to go to Rudrapur along with some
of your officlals and we will make a joint
survey. If there Is no such place for us,
I would not repeat this poiot. But the
question is 2 will the officials agree 1o
this 7 The point I would like to mention
here is this : is it the duty of the Mialster
simply to be guiled by the officlals or is
it the duty of the Minister to see how this
problem could b: solved ? That takes me
to another point,

clals,

MR. SPEAKER : He should conclude
now. [ am sorry, [ caonot give him any
more time.

SHRI B, K. DASCAOWDHURY ;
The problems of rehabilitation Is so vast
that It requires more time,

MR, SPEAKER : That is why I have
given you much more than what s due to
you, Now you should conclude,

SHRI B, K. DAS CHOWDHURY i
I am reminded of another thing, Oaly
last month Mr, Northcote Parkinson, the
famous writer on administration visited
this country and he commented that
in Tndia his storlss will b: more remember-
ed than in his own country. Because, the
Central officials are always interested in
putting forward (helr own point of view,
They are misguiding the Minister one way
or the other, I have so many ioslances

with me,

Take the allotment of plots In Kalkaji,
I tabled a question to be asked on 5th
December 1958 on the subject of frregular
distribution of wvarfous sizes of plots
and certaln answers have been given.
Again. 1 tabled a question and it was
answered on the 23rd April, only two or
three days back, 1 would request the hon,
Minisier 1o go through both these questions
the Unstarred question on 512,69 and
another on 23rd April 1970 wherein 1
wanted information about the educational
qualifications relative qualificaiions and
addresses of the persons to whom the plots
are being allotted. There is divergence
between the two answers, There are cer-
taio conditfons that a man must have so
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moch of status, ro much of earning etc.
to be entliled to the plots. According to
the list submitted on the 23rd April, 1970
there Is one Nilima Sarkar who has been
glven a plot and her income Is pot stated.
But in the statement laid on the Table of
the House on 5.12.69 that Niiima Sarkar
is listed as a partner of Sarkar Singh and
Company. So, there is di crepancy between
these two replies, Then, again, one N, C.
Pal, who has not the requisite qualifica-
tion to become a plot holder in Kalkaji
colony has been given a plot. Firstly, he
was given a plot of 160 sq. yards and, later
on, on the recommendation of Mr, Sen
Verma who is supposed to be the Chalrman
of the Screening Commitiee, he has been
given another plot of 160 sq, yards, There
are two separate challans 1 1 have the
challan numbers. This is how he got the
plot of land...

MR. SPEAKER 1 Iam sorry, You
have taken almost double your time, You
conclude now,

SHRI B. K.
T will finish it here,

DASCHOWDHURY :
Just one minute,

MR. SPEAKER : No please,

SHRI B, K DASCHOWDHURY : 1
wrote elght letters 1o the Ministers, five
letters to Mr. Sanjivayya and three letters to
Mr. Bh:gwat Jha Azad, in between
6th March to 2nd April. But none of the
letiers are replied to properly....coeinunn

MR, SPEAKER : It dose not make
any difference, The time is allotted party-
wise, You have taken more than the allott-
ed time to you,

SHRI B. K. DASCHOWDHURY 1
Just a mere acknowledgement, We are
pot In a potition to get proper reply. 1
would request the hon. Mipister 10 make an
inguiry into all this,

Then, one Miss Prabha MNandi who has
pot got any qualifications has been
given a plot of land In collusion and In
corrupt practices with some of the officlals.
Then, Mrs, Savitri Dutt---how she has been
a plot of land......
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MR. SPEAKER : [ am sorry;
1 am not golng to allow you any more
time,

SHRI B, K. DASCHOWDHURY 1 The
last point.

MR. SPEAKER : Not a1 all,

SHRI B, K DASCHOWDHURY; I
will not take more than a second,

MR. SPEAKER : Not at all,

SHRI B K. DASCHOWDHURY :
How was Miss Prabhu Nandi allotted a plot
of land whose facome Is koown 10 be
Rs, 2807 Here, It js said, income “Not
Stated'......

MR. SPEAKER :
allow you any more,

1 am not going to

SHRI B, K. DASCHOWDHURY :1
would request the hon. Minister 10 make
an fovestigation Into all this.........

MR. SPEAKER : Once, twice, thrice
I asked you to please conclude, The result
is you have taken double the time, You
are taking other parties’ time, Please sit
down.

SHRI B, K. DASCHOWDHURY : 1|
would request the hon, Minlster to lavesil-
gate all the sericus lapses that have been
committed from time to time.

MR. SPEAKER 1 About the voting
duriog the lunch hour, sometimes an  objec-
tion was taken by Mr. Asok Mechta that
there should be no voting during the lunch
hour, The position is, if the votlng goes
by volce-vote, it Is all right during the
lunch hour. Nobody will object to the
voicesvote during the lunch hour. But {f
there is going to be some division, then
this will be postponcd and done after the
lunch hour. In the meantime, we will
take up the next bussiness and the vouing
will be done after the lurch hour,
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DR, SUSHILA NAYAR ‘Jhansl) 3
Mr. Speaker, Sir, I am grateful to you for
giving me a few mioutes time to speak on
tbe Demands for Grants of the Ministry of
Labour and Rchabiliiation, As there is
very little time at my disposal, I would
very quickly bring out two or three points to
the attentlon of the hoo. Ministcr,

Firstly, a lot of talk of socialism goes
on but, In action, we are far from socla-
lism. Ino this land aflier 23 years of Inde-
pendence, after all the tall promi:es the
Labour Ministry has not been able 10 stop
child labour, Go round and in Dclhl, In
Calcutta and In all the big towns you will
find linle boys being employed by the shop-
keepers, ‘halwais’ and others lo little eating
places and instead of going to scheol, ins-
tead of enjoying iheir childhood they are
labouring and working very long hours, |
would like the hon Minister to take con-
crete steps to see that child labour is storped
forthwith,

Secondly, all the promises of socfalism
apd equ-lity are there, and yet till to-day
we have not been able to bring about equal
pay for equal work, To-day in the villages
women work hard as agricultural labour,
Very often the ouiput of their work is even
more than that of men, yet they are paid
far less than men. These glaring examples
of injustice deserve to be taken up on top
priority basts, We were hoping that child
labour will be stopped in the Geandhi
Centenary year and the Government had
said that they would be giving top priority
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to this problem, Not one State In the
Upion has taken any concrete steps to-
wards it, and it is the Central Ministry
which Is to be blamed for it. 1f they had
given the leadership, 1 am sure the State
Minlstries wou'd have given attentlon to
this problem,

1 shall now come to another problem of
health, People have been clamouring and
trying to draw the attentlon of the labour
aathorities to the fact that productivity is
directly related to nutrition and health of
the workers, 1If the Labour Minlstry could
see 10 it that a good well-balanced meal is
served at mid-day to the workers In the
factories at subsidised rates or rates within
the means, of the workers, | am sure the ex-
penditure on it wou!d be more than made up
by iIncreased productivity. These experiments
have been proved snccessful in other coun-
tries, There is no reason that the same re-
sults would not follow In Indla, 1 would
request the hon. Minister (o give his urgent
attention to 1his matter, At least let him take
it up on an experimental basis at some place
where midday meal is given and the level of
production recorded, It will be seen If it will
go up this can be taken up as a rescarch
project to see what the result Is, so that he
can have force to his argumcnis when he
takes up this matter with the State Govern-
ments, There are so many public sector
projects, Why cannot be taken up these
things at least in the publio sector projects?
The Government of [ndia should be an ideal
employer-

Many people have already pointed out
some of the deficiencies in the way of im-
plementation of labour laws and awards
of Wage Tribunals, thelr non-Implementa-
tion, etc. | do not wish to go into that
But I do wish to draw the atteation of ihe
hon. Minister to the urgent need of proper
nutritlon and for propzr care of the children
of the working mothers. There are huge
construction works geing on under the
Government of India ltizelf and what is
the condition of the workers and working
mothers 7 Waat is the co dition of their
children ?  We have read in the newspapers
that some of the:e children covered with
dust have been run over by trucks carrying
puilding materlal and have been killed In
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that manner, Surely It s the duty of the
Governmeat of India to see to it that pro-
per creches and proper care-centres for
these children are provided. Working
mothers are employed in construction labour

in all the public sector projecis. Some
little attempt has been made to start
purserle . here and there. It s too little,

Leave aside the publlc sector projects,
What about this huge Secrelariat of the
Government of India in Delhi itszlf ? There
are so many working mothers, Some of
them have complained to us that they are
pot able to send their children to oursery
schools. Private nurseries are very costiy.
There is nobody with whom they can leave
thelr children, Piivate nurceries are wvery
costly and very few Many of the children
cannot be accomodated even if they could
afford the cost, Surely the Government of
India could do something In consultatlon
with the Social Welfare Minlstry, or the
Labour Ministry on its own should see to
it that the women employess employed by
the Central Government have a place for
their children where they can leave their

tiny tots and do not have to leave them
in the streets oo the mercy of God or
neighbours,

13 brs,

Then, Sir, the Employees State Insurance
Is going on for a considerable time, The
Health Sector Is the most Important part
of the Employees State losurance Scheme,
because the doctors certily the medical
bills and all other payments, The doctors
are at a very great disadvantage, It Is well
known that although the scheme was started
80 many years ago, their per capitq Temu-
peratlon has not been revised right from the
beginning, The prices of drugs have gone
up. The prices of everything also and the
cost of living has gone up., They have to
supply medicines also. But the remuneration
of doctors has not been rtevised ; nobody
bas thought about It, It is high time that
action 1s taken to revise thelr terms and go
Into the remuneration and bring it in line
with the requiremznts of the day and the
priceline as it prevails today. Then. much
talk has been golog on to cover the familics
of the employees in the ES1 scheme, But
so far most of the families are not covered,
It is grimipal, 1 should say, How cana
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worker put his heart in his work when his
child is sick, when his wile Is sick, when his
familly is in dare distress? Another point, Sir,
many of these families are living in areas
where there are no other medical facilities
available except that provided by the ESI
Scheme, It is therefore absolutely necessary
and essential that these facilities are extend-
ed to the families of the workers, I had
set in som: of the Committe:s earlier, 1
would like to plead with the Mialster that
they must extend preventive treatment along
with curative treatms:t under the ESI, This
Is very essental, They have not dooe it,
If you treat a case of tubzrculosis and you
do not give preventive care to his chlld and
othzr members of hls family, what will
happen is, that whil:z you treat one, two
others will be g:tting ready for ireatméant,
It is high time they take up presentive care
of contacts also,

Then, the Samachar Bharu Is a Govern-
ment fun company and most of its shares
are held by the Siaie Governments and
the Central in the shape of loans, Labour
laws are opealy flouted in this concern as
nowhere clse, The company has refused
to pay the minimum of 4)] bonus to its
employees. It does not even pay linkage
D.A. sanciioned by the Wage Board for
Working journallsis on 1-1-1968, nor have
the recommendations of the Wage Board
apd Wage Committee been Implemented.
It is a pity that employees including Jourpa-
lists working in Patna, Lucknow, Bombay,
Bhopal, lodore, Ahmedabiad and other
centres have not been paid thele salaries,
I am told, for the past at least two months,
They live from hand 10 mouth, If they are
not paid for 2 months how they can rthey
live and carry on their famllies ? Thisiza
very serious matter. The Minister should
immediately institute an inquiry into the
functioning of the agency.

The Railways is the biggest Puhlic Sector
Project Accordiog to the Commission set up
for wage fixation, the level of house rent is
taken at 6%/, Instead of 67/ In actual practice
they are charging 7} percent from people
having Rs. 150 as thcir salaries and even
more al higher levels. There are thousands
of old quarters which have outlived their
life, They are pot taken out from the
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pool. If they could b: takean out from
the pool and the rental valuz of the rest Is
pooled together, there would be oo need to
charge more than 6%

And as such I wish (he Minister
would pay attention to this fact that if the
ealculations for payment are based om
695, tbe rent should also be at 6%
and if the rent is higher than that and if It
is 10 be charged from the workers the
calculations by the commission flixing sala-
ries etc. should includ: a higher rent for these
work:ri--they should not suffer by having to
pay the exira rent at the cost of much need-
ed things such as milk, food or educatlon
of their childern. [t is highly uodesirable.

at for w@ wa (fFdema) :
qeqe ARG, A urw & wrewA ¥ MA
T4y o & @A =wfasi & gEear &
@ AT FEAT § | AT 22-23 §@
1 miandt ¥ A IH{ agar w9 ar
W R A 9% 78 AgA ¥ Iwrer @
garel § wia fs =iwsl 1 wafgal &
wedar 1 & weaar wigar g5 gal mw
g4 ft A garagrg § famamaw <@y
FIH FTHIT #q0 af 707 g7 T 61 F
W@y fagy 23 adt & aQaard w7
9214 aq1 34 &Y §1f9T FH F gawaar
w0 geT #1701 9g & 5 g fem & 9
3tg grgngg gaE fear § a8 aan
FQamd Y ag =ef Nz 2 w43 10
wrq 3% A< gafqai Qam &t sife
¥ fog oz agi wn Y 3, Faa F &t &
us frentzs feafy fafaa gt s @
<Nt QiFAr § gH g § A AR
T 48T A3 | FoOAY 9T 99 7 2 749
30 @re Aq weArdt T i § wofas g
s, fra #1 Qs femmr s &
fou qasaT gimr 1 mw @ Iqaad faa

g fam qgdt ad I W

FagFgEy oK@ A @Y aArS
Fg 31 & 39 sTg 39 FE0 5 I
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[ fam =2 =]
¥y fow foq ot ¥ aafeaai & fae®
qrgm gt § Aafear fadi o ama ats-
faat ¥ quai & 37 @t &1 faan€ oy
g st gheadi ¥ fafw g &@FRIA §
T AZF T LT e AN VLT
1A Y g a7 1 ey § dfsa @
T AT O T qig A1 H oF AT At g
form #Y a1t sl o ardr =il
gatadger @ 9% f5 aft mgAl
g1t wgdl #Y @ gt g 1 fado AT A
aread § oET Argdi A M« @EIA
g1

a9 d M7 &1 oy AET & A
HIFE FTAT AZATE | T AT ¥ WA
wir § ot facge qagg AT adame §,
foa & qm adla A & Qome
g & W oA g & wga
wigm ¢ & s wr grate @A
wifge « @ agi 7T S S arfsem
¥ arkr qr gEA J0g ¥ AW IT F gAAIW
A Fagawg w7 arg Afew
w9 &Y 29 A @A Wy WET ST Y g
Wt faegs waga & aar faa & aw
W g AAwA G, T g @i A
frgg #'T AL gq, T¥ gU @ &, 97 1 4T
F1T Jea@ Wt Agf s 1 T fagd
i 0 oF 3 ag W & S At W A
T3t ®t @16 & aarfat @ AF
qrq &3t g, fag 1 qehfs s sar
2 3@ #Y @aq agT @ua § ate IT A
e faeg® =ai adf famr o g &

gt STOAd @R AWM FA
gt saRd N & g F} a@SET
S g fs 37 &t Qwn fasi &
ol 7% $1§ garg A gAY WA F
S FQI§ §§ Rgax, Wi, wigs,
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g=ig Wik @ #1 =@ fasd wifgm ) 9=
¥ 9+ a2 @) 3% € #lT 9g 79 ¥y A9-
X aad a7 @1 g &1 & wrAar Tgar g
f& a1 1§ Yar 197 g som faw
H AFTC &N BIA I3 T 999 O F |

I BT W@ H AQAMA F1 oA
¥ agr fawrc az at & oY awdifs #g-
STar &, 9 g9 6 Jar FW & A9z 0N
zar A fager gar &1 A ST AT
MW ardg ferdt ot ww
g qTE A% AFF Y @Az 4 W9 #
g M FT g 1 ag T FT W@ Y

A fAaza @ s ene 3@ A of
o

ya R am AN & §mA qm (a7
wwar wigar g 5 wigdz wwfaal «k
a9 @ § 9T H wagd W qar
gEag

ey § QY wefaar g § osed
aw & # 1 % wrer Tl g g
fagwaar & st w@ Fadt gt § zwen
ANUT F 908 | A N FAAT § I
WA W GTAA @A TgA g
feaar adT T fFaar sawq s
IAFT §, Ag | 94T FASEAT Avgar g
FAFL T g @ fasm M AHGT w7
fear | ®&FaT & WA FT I AT FT
Mg S SR A€ G 1 AIG AU TR
& aft & qn A g FTAA | HL AT
& § sfawt o feardl & o2& dwe
NIRRT A IG IFCAWE L F 3w
fas & @y Wz A &, AFT
w3 § farwr@ §, frg d39C gAar
W& wdT FEM & g AT
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weafaal 1 91 G5 71 A FH1 HAT
FEWT F1 &1 sgdy fzar myr §, IgRY
e w1 fgar omg 1 ¥ werfaai T #
adY gt =ifgd | 7T geaT aga fegm
g T H &1 aft wid AW T3 99
8 2 1 707 awfawr s feami & os%
& sfazal & gwaraf 9t aw @i §
BfFT ITH BIE gra aff &1 4R
Y gaw gaqar & af & A qE faedr
% gg w3¥ A ¥ feqarg . sl
g aaar fe gt agh A& & g foar
star @ | #1971 ¥ a8 sgaear § fF dl
AT A FIT FT T Iq0) eqray FA7 f7an
wig | afeT 91T 91T «1C I9 I§ AEH
&M FT ¥ §, 9961 eaely agl IA0q
e %@ 92 & F qa A Waram
afA § 2} W ADT Fr AT W W
gast afag &t gar £ faqr amar § A
gaa! fawts faa sar § 1 gad wedl #X
it 81 g s ¥ fREEl & T99,
AR F AT QATMAE QG E1 T F
#a g & 75 9@ G4 ¥ IrgEw AN
G wH FL | AT BRI gL qme H{
a4t g wifge 1 &g faggr gar  ore
& 1 wagdl A feaiAl § wsd §991 1
gz § ITGA WE T A SR
AFA T AF FAE L A ITH A oA
gr g 3 &t & & qiw &Y, gar € ga}
fe@ S sTAN N AFTE F]W )
&) A8 & g%y § AR AG @1 wW@r
2HY A A QA Sl 1 WA
&7 & frardl & ae% gIT F AW
atd fee & aga 30 A ¥ AW §,
Afem qai arer F1§ A8 31
ag wIEEAl AT AT,
@t & Fa@  @w

7 g0 T % g ¢
5';1:: g farlt sy
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Wl area Ty 3T
CE O CEi R L

ot agfaa & =@
TF i@ s

WEET A @S § AT ag
CECE s O Ko

FaL g2 ¥ M@ § g ae
#T gaT a1 afgg @IF &F aFw ¥ 1967
# 1 39 A & B gwge Sm A Ww
71 39 M Fiz £ amfas oiw gl 4y
& @AY wghag ¥ @A wgan § fs wn
g ifas aiq § a1t grga & a6y
SEMAT AT 97 8T WA SETAT AT qv
M Fw A gAw faws @ s
FrEarg &1 T qat # v Y 7 F
wrgar § f5 wa woft agies qag @t
Ta¥ A § gR &7 $C | qAAG F T
ara@ ¥ for 41

wd fer dgTa & @
§ dafex fegm
aa ofr fal @y §
Ik €T W H AT
T oqT ¥ TWE,
g &  wEw
aa it I
@ @ & g
gt & Al J
% Wg A ¥ ¥
w9 AT AT Far
g 2 A AU
orq wgel # Sraret @
al "AZT FT HiTEr
¥ wa
Iid a wa At
G CE T C )
FTET Tar ar T §
T oAWE A4
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[+t fara wxwr @19

wAAE FAEar o & R a @ aaw
grag ads §AIF ¥ grg @w )
#1% Fgar § & a7 AN A a1
fear | 567 gq F4Y ot T "
¥ § A 7z TOE F1 IT4 I A=A AG
¥ aawy § | afas quar wivar § ? wfaw
W HIAT AgAT F1 G0 gATAAT AG 9T
wg1ag wln W@ & A Wy A
FAG | ag WA AT IAR AGT fAw
W & | F ag wraa Igw fasel ?

afas Atn g1 wa § v
gERl Us Hfgd ¥

™ wgel & HAd A
mafwa #ew FAN

o & age @Al &
gfmars g 17 $BF &

feg gt feall wqdd &
Fifsal TorE waAf ¥

IFT & Wi §
qatqfadi wrmAl @&

foes mifas sgwd &
et yfa ofawi &

Hardl  aEad ¥
9T &) 79 YA T OFA

g & Aigs el ¥
qge F1 GAF FAF AT

oA & A7 2P ¥
sfas win @r 49 ) f5q
fom %1 gfg=ai ®Y &

TS T A AT FATR
foad  guaa  HgE

fagewr gax aft afw ant art
fra s mfim & d@iw

T I IAR IWU 9U

A%T &7 Alww & g0
T @ § agaT
fast fgaa o< &@F go
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HITTG IT F I qZA
faast m®a o few gu

T fayfeas v Age
ot geam ax Teerd

farga  faam o
: qUAT
faaaY fgswa qv @

FrA T4 T Bk uA
wfas air 7z 57 & sy

T ARA AT R Iw F F
ard @t 37 gfeowt &Y aw wEw
fam® ava anwr Srewra foar o <gr
o fasia & @1 glawneii &1 3uq1T HT
@l & W1 At gaiw dar A 2,
forawt #1¢ agf quar 8, #fr¥ & asei
A Adl fredt & ol 7 & gEd
gfaad fasdl & |

Faastandt § f& qiw fame
gy g% fad | & g amgwr amwd

@

seqw ARy ; qiw fe wow &
faq faa iz qiw faqz sfaar w37 &
forg fair o

&Y ®o WY FAWAL : Hfqar w1 FTA A
WITTqa VT AT &1 3 9%d § | 9g &fq
g sl xfaar 5@ €1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : Many hon. Members have parti-
cipated In this debate relating to the
Demands of the Minister of Labour,Employ=
ment and Rehabilitation, They have given
very useful suggestions. I had the opportu-
nity of listening to them with rapt attention.
Before 1 proceed to glve answers to the
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points raised by various Members, it is my
pleasure and duty to convey to them my
grateful thanks,

Let me deal with the Rehabilitation
Department first, through it has been dealt
with at lengrh by my colleague, the Minlsier
of State, Shri Bhagwat Jha Azad. Shri
Malhoira has drawn our pointed attention
to the question of rehabilitation on those
who were displaced on account of Pakistani
occupation, those who have come away from
Pakistan-occupied tarritory, He says that
there are some outstandiog problams,
If there are any, the Government of India
would certainly give sympathetlc considera-
tion to them, but I must thaok him for the
glowing tribute he has paid both (o 1the
Government of the India and the State
Government for tacklipg this problem of
rehabililation with sympathy and considera-
tion,

Before | proceed to say anythiog about
other refugees or repatrlates from Burma
and Ccylon, I would like to say something
about the Tibetan refugees, The total
number of Tibetan refugees who came into
thls country for rehabilitation fs 56,000,
Abont 24,000 have already been rehabilitated,
Aboul 5,500 of the refugees from Tibet have
themeselves been able to find employment.
Therefore, 20,000 remain to be rehabilitated.
Educatlonal facilities are being provided to
6,500 children, and we are spending at the
rate of Rs, 54 lakhs a year on education
alone. The Government of India is {incurr-
ing an expenditure of Rs, 1 lakh annually
on providing medlcal treatment to the
Tibetan refugees. Fifteen hundred old and
in firmm refugees are belng malotained at
the cost of the Government of India. The
Government have already sp:nt Rs, 7.25
crores on the reliel and rehabilitation of
the Tibelan refugees.

Let me say a few words about the
repatriates from Burma. So far, 1,78,500
persons have come. They comprise 51,000
families, Out of them 42,548 families bhave
already been given help In the form of
business loans and allottment of agricultural
land<. Most of the repatriates from Burma
are small traders. Upto 31-3-1970 an amount
of Rs, 611,99 lakbs as loao and Rs, 157

VAISAKHA 7, 1892 (SAKA)

Emp. and Rchab) 214

lakhs as grants have been glven to wvarious
State Governments for rellel and rehabilita-
tion of repatrlates, A provislon of Re, 42.06
lakhs as grants and Rs. 163.25 lakhs as
loan had been suggested budget
estimates for this year, 1970.71, Accord-
fog to the Indo-Ceylon agreement of
1964 as many as 525 lakhs are to be
given Indian civizenship and repatriated
to India over a perlod of fifteen years, Upto
28.2-1970, 67915 persons had been granted
Indlap citizenship and 13360 persons have
actually returned to India. Accordiog to
the forecast of our High Commission in
Ceylone 20,000 are likely to return to India
during 1970-71,

SHRI UMANATH : How many had
been given citizenship by Ceylon ?

SHRI D. SANJIVAYYA : 1 do not
know, Those who are given Indian cliizen-
ship and repatriated are to be looked after
by the department of rehabilitation. The
repartiates are received at Rameswaram,
A reception centre has been set up at
Mandapam with a capacity to accommo-
date 700 families at a time. A demand for a
railway line between Mandapam and an-
other place has been made and w: have taken
up this with the Rallway Ministry, The
Tamil Naidu Chiel Minister has also writ-
ten to us in this matter. The hon. Mem-
ber Shri Kiruttinan also ralsed this ques-
tion. The repatriates from Ceylon are
planters or plantation labour ninety
per cent of them, We are Irying to find
some avenuss of employment for them in
Kerala, Mysore and Madras. A provision
of Rs. 210,13 lakhs bhad been in the
Budget estimates for 1970 71. Then there
was the question about East Pakistan refu-
gees, Probably this is a very difficult
problem, Though the refugees that came
immediately after partition have by and
large been settled...

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Nu; they are living a  sub-
standard living, a sub-human living, Let us
pot give an impression...

SHRI D. SANJIVAYYA : I said by
and large. In 1964 there was a sudden
influx of lefugees and by the end of 1965
it almost stopped. Upto 3ist, December,
1969, 8.54 lakhs of refugees have come in
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[Shri D. Sanjivayya]

and rehabilitation arrangements are being
made...([nterruptions.) in Mana camp
and Dandakaranya and so on, 1 hope the
hon. Members have gone through the
report, It is not my intention, much less
my desire, to take hon. 2mbazrs through
all those details and figures that had beea
glven in the report, 1 am only giving the
salient points, From Jaouary this year
upto date as many as 33,000 refugees have
come and about 22,000 have already been
moved to Mana camp or Chandrapur in
Maharashtra, The average daily rate is
300: earlier it was 300 a month. Therefore
the whole budget estimates are going to be
upset on account of this. We have to pro-
vide more funds in order to see that these
new migrants are rehabilitated, Unfortu-
nately we are not able to convince various
State Governments coocerned to release
more land; they are reluctant, We hope
and trust that in dus course ihey will be
persuaded and and convinced and ultimately
they would make more land available so
that the new influx of refugees may be
rehabilitated and resettled.

SHRI B. K. DASCHOWDHURY : Will
you kindly look into the complalats relating
to the Mana group? There are so many
complaints, There was a murder in 1966;
there was anther marder in 1957 last year
also nine persons were killed. Nine people
were killed and in all these cases if you go
oo investigating, you will find that the
officlals higher-up are {oterested in this,
Kindly start an enquiry.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : In same of the camps to
which they have been sent, for Instance,
Mana, there is not enough waler arrange-
ment for the refugees and that is one of
the reasons that they go away from these
camps. Secondly, these displaced persons
have been again, a second tlme, displaced
by the sltuation in West Bengal. Will any
compensation be pald to them as far as the
crops that have been cut are concerned,
and as far as the lands that have been
occupied from the relugees are concerned ?

SHRI D, SANJIVAYYA : All these
questlons can be looked imto, A high-
powered review committee headed by no
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less a person than Shrl N. C. Chatterjee,
a respected and elderly statesman, is at the
moment looking into the whole matter,
This Committee has already submitted three
reports : one, two and three. One and
three-these reports have alrcady been
accepted and som: moniss have been
sanctioned. The second report is being
examined fo consultation with the Planning
Commission, Miny more reports of this
commiltee are going to coms, and I hope
and trust that it will be possible for us to
examine them quickly and accept them so
that the wvarlous complicated problems,
difficult problems, that these unfortunate
brothers and sisters are facing could be
solved as quickly as possible,

Coming to the poiot raised by my
fricod Shri Daschowdhury, that there is a
difference, a vast difference, between the
treatment meted out 1o the refugees from
East Pukistan from the treatment given to
the refugees from west Pakistan, I do not
koow whether my friend who is a voracious
roader has npoted ooe point. 1 do not
know whether his attention has been drawn
to the statements made in the report, There
is actually a difference betwszen the refugees
that have come from West Pakistan and
those who have comes from East Pakistan,
The refugees that came from Woest Pakislan
left their properties there and they were
confiscated ; their properties were frozen
there. A similar oumber or almost an
equal number of minorities from here went
and thelr properties were left over here,
Therefore, the questl on of compensation or
the question of allotment of alternative
properties was solved wvery easily, But
unfortunately, that is not the Case with
regard to the refugees that have come from
East Pakistan. Even today, acconding to
the 1950, Nchru-Liaquat All Pact, the
properties left behind by the refugees still
belong to them, they could dispose of them
or they could come back and enjoy those

properties. That is the difference, There-
for, this question of compensation is
difficult, That is the posiuon,

SHRI B K. DASCHOWDHURY :
‘That is not the position, because they have
promulgated the Enemy Properly Act, and
all the properties have been taken over
by the Government of East Pukistan,
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Secondly, I would like to refer to the report
of the Government of India, Publications
Department, by Mr, Bhaskara Rao, It has
been said in that report, with regard 10
payment of compensation, that the West
Pakistan displaced persons’ property left by
those displaced persons (hat have come to
India is about Rs, 500 crores or more, and
the properties left by the Muhammadan
migrants to Pakistan is only Rs. 100
crores. It Is not the same, It Is your
own Government of Indla’s Publication
Department’s report,

SHRI D, SANJIVAYYA : If there is
any difference be ween the views expressed
by me and the opinion held by my hon,
friend Shri Daschowdhury, that can be dis-
cussed latter, and I am prepared to discuss
it,

Then, he has made some reference to
the attitude of the Assam Govcrnment. 1
am very sorry; this question was discussed
a number of times at the Consultative
Commitice and when Shri Daschowdhury
met me aud when some other Members of
Parliament belopging to the Consultative
Committee met my colleague, Shri Bhagwat
Jha Azad. This questlon was discussed
times without number and it has been made
very clear that the Chief Minister of Assam
and the Government of Assam are not in a
positlon; they have expressed their inability;
they regret their inability to take any more
refugees. They promised to rehabilitate and
resettle 12,000 families and (hey have done
it.  Therefore, it is not fair to go into this
question again and again, and even.if we
thrust some refugees on an uawilling Govern=
ment what would be the faie of the refu-
gees themselves 7 We want refugees who
go there to seitle th:re pacefully, They
should have peace of mind, They should
live there in harmony without any troubles,

About, Kalkaji, he has ralsed It again.
This point has been raised a number of
times earlier, This was discussed in a
sort of special meeting of the consultative
committce, Some members of the consulta-
tive committee were invited by my collea-
gue, Shri Bhagwat Jha Azad, who explained
to them in detail and certain decislons were
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taken, AIl the declsions taken in that
meeting will be implemented without any
reservation,

SHR1 B K. DASCHOWDHURY : Will
the Ministry be prepared to start an lnvesti-
gatlon into the maladministration of the
Kalkaji colony ? I will give some spzcific
cases, It is a den of corruption and favou-
ritism,

MR. SPEAKER : He ylelded once or
twice, but this Is the third or fourth Inter-
ruption. He is not yielding.

SHRI D. SANJIVAYYA : The labour
situation in the country is generally good,
but I do not think hoo, member will agree
with me. In order to convince them, [
would like to give certain figures, Mr,
Kundu said in 1964 the man-days lost were
about 6 10 7 million whereas in 1969, it was
16 milllco. I want him to analyse these
figures, 1964 was the year which was very
calm and peaceful on accouat of the fact
that Immediately afier the 1962 Chinese
aggression there was the industrial truce
resolution pissed. Everybody realised his
duties and responsibllities. Therefore, there
were less number of sirlkes and lockouts,
Therefore, the man-days lost were only 7
milllon, If vou take out West Bengal's
contribution out of this, it will be only 5
million. Similarly in 1969 though the total
man-days los) ware 15 million, West Bzngal
alooe accounted for 10 million. In West
Bengal it was 2 million in 1964 and 10
million in 1969, It increased by five times,
The reasoas are obvious. I need not go into
them,

SHRI UMANATH (Pudukkottai) : They
had more freedom to flight.

SHRI D. SANJNIVAYYA :1Ia 1959 it
was not as though man-diys were lost on
account of unexpeciel and unforeseen acti-
vities. Things were planped. For instance,
there were general strikes In textiles, Jute
and plaatation industry,

AN HON. MEMBER : The working
class won,
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SHRI D. SANJIVAYYA :1am glad
some agreements had been entered into. I
only hupe and trust that these agreement
would be faithfully implemented and in
years to come, the figure will go down,

Apart from loss of mandays, production
loss is really worrying us, Loss of produc-
tion in 1969 was Rs, 42 crores, out of
which Rs. I crore was lo public sector and
Rs, 41 crores in privaie sector, We feel
really worried about it and 1 hope and trust
the situation would improve,

There was a criticism  that the Central
Industrial Relitions Machioery has not
functioned very well, I musi say that they
have done exceedingly well. According to
a recent study by the Indian lostitue of
Labour Studies for the years 1965 (o 1968,
58 10 63 per cent of 1he disputes were dis-
posed of through preliminary discusslop and
informal mediation without holding furmal
conciliation procecdings. Another 23 (o 28
per cent of the disputes were settled through
conciliation,  Thercfore, they had been
dolng an exceedingly good job, Even with-
out resorting to formal conciliation, through
preliminary  discussions and negotiations
they have been able 1o solve disputes up to
38 to 63 per cent. Does it not speak well
of the orgapisation? Not merely that,
whenever arbitration Is sought for, whe-
pever an arbitrator has to be chosen, more
ofien an officer of the Central Industrial
Relztions Machinery is chosen, which only
shows Lhe immense faith which the employ-
ers and workers have in this machinery,
Therefore, it is not correct to say that the
Central Indusirial Relations Machinery has
not functioned properly. 1 will quote some
more figures. Io 1964 the number of ips-
pections carried out by the Industrial Rela-
tions Machlnery was 36,000, In 1965 the
figure was 37,000, Apart from Inspections,
there is detection of {irregularities. In 1964
the number was 1,58,000; in 1925 the oum-
ber was 1,38,0.0 and In 1969 the number
went up to 1,601,000, Apart from these
inspections and fioding out defects and
irregularities, prosecutions are also lauach-
ed by the lodustrial Relations Machioery,
The oumber of prosecuticns filed for Inf-
ringement in 1964 was 1,071 and in 1965

APRIL 27, 1970

Emp. and Rehab) 280

the figure was 1,489, So, cvery year there
are so many prosecutions lauiched by the
Industrial Relitions Machinery.

SHRI UMANATH : There might have
beena 29 lakhs of irregularities,

SHRI D. SANJIVAYYA : One other
criticlsm made against the Labour Ministry,
especially by my hon. friecnd Shri Umanath,
is that the policy of the Labour Ministry
is anti-labour. T must make it very clear
that the policy of the Labour Ministry fs,
by and large, guided by the tripartite body,
namely, the Indian Labour Conference,
where my hon, friend's colleagues, people
belonging to the AOTUC, INTUC and
HMS and the employers sit and come to deci-
slons, Nbo voting takes place in the Indlan
Labour Conference or the Standing Labour
Committee, Often times, I thiok I should
say always, declsions are taken by consensus.
Il the decisions are taken by the Indian
Labour Conference and the Standing
Labour Committee are by and large accepted
and followed by the Labour Ministry of
the Government of India and if that Labour
policy is going to be described as anti-
labour, what else should I call the views of
the Indian Labour Conference, which reflects
the views of AOTUC, INTUC and HMS ?

SHRI S, KUNDU (Balasore) : ILC is
dead,
SHRI D. SANJIVAYYA : It Is not

dead. Assuming for the sake of argument
that ILC is not an effective body, it is dead
and gone, where is the other alteroative 7
There must be an aliernative. So, let us
not indulge In destractive criticism, Shri
Kundu should realise that there should be
construztive criticlsm and not destructive
criticism,

SHRI UMANATH : Baslcally, you
have no progressive policy so far as labour
is concerned. First declide on your own
policy in favour of the workers and then
come forward with It...(Interruptions)

MR. SPEAKER :
Minister so often.

Do not interrupt the



281 D. G. (Min. Lab.

SHRT UMANATH :
he asked :

I replied because
what is the alternative 7

SHRI D. SANJIVAYYA 1 As they are
not satisfled by the suggestions given by
them. Suill, 1 hold that there is no other
alternative to the Indian Labour Conference
and other tripartite bodles, All the Interests
concerned will be consulted, Including the
tripartite body, before we arrive at a
policy decision with regard to any matter,

There was critlcim that there Is no policy,
that no new legislation has been introduced,
Yes, we will not be able to come forward with
any new policy un'ess we consider the reco-
mmendations of the National Labour Comml-
slon, After all the National Cymmission on
Labour was a high power body headed by
a retired Chief Justice of the Supreme Court,
Mr. Gajendragadkar and the recommendas.
tions of such a high level commission should
be given due consideration. It is not as
though we are keeping quite, We have
discussed these recommendatlons in the
Indian Labour Conference. We have dis-
cussed these recommendations in the Cons-
ultative Committice, We are trying to know
from various forums the vlews expressed on
these recommendations and for the first
time in the history of this Depariment we
have been able to bring together all the
labour leaders, AITUC, INTUC and Hind
Mazdoor Sabha  Leaders met earlier this
month and someilme in the middle of next
month they are going t0 mect again and I
hope and trust they will be able to come
to certain agreed conclusions with regard to
trade union movement, with regard to the
major policy decision relating to the ques-
tion of determining the representative ution
and the question of recognition.

Apirt from that, when I am on this
point, 1 would like to make one point clear.
The National Labour Commission made a
valuable recommendation apart from the
recommendations dealt with by my collea-
gus, Mr. Bhagwat Jha Azad. That relates
1o the transfer of labour relations pertaining
to the Central Public Sector uoderakings
from the State’s sphere to the Ceatral
sphere, This isa very important recom-
mendation, Some years ago It was consi-
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dered that at least labour relations per-
tainiog to the steel plants should be trans.
ferred to the Central sphere. Now the
recommendations of the Natjonal Labour
Commission are very clear on this point and
I hope and trust this will be given due
consideration by the Standing Labour
Committee which is going to meet some-
time in July and if necessary, we will coms
to Parliament with a new legislation

My friend, Shri Umanath, spoke at
length of recognlilon. He narrated quite a
number of instances as to how recognition
was not glven to deserving trade unions.
Recognition 1Is being governed to-day by
the Code of Discipline which has been
accepled by all the parties and wherever
there is any departure from the well estahli-
shed practice, the cases were brought bzfore
the C:ntral Implem2ntation Ewa'uition
Committees and  differences and defects,
if any, were rectified, Suppose we say
that the Code of Discipline is also dzad and
gone...

SHRI 8. M, BANERJEE (Kanpur) ;
Mr. Umanath put a question about the re-
cognitlon of [Insurance Representatives
Union being withdrawn and 1 an only say-
ing that that particular matter should be
reconsidered. That was done at the ins-
tance of Mr, Bhide who is no more Chair-
man of LIC aad who was found to be antj-
labour. Now it should be reconsidered.

SHRI D, SANJIVAYYA : If the Code
of Discipline is not there, what else is
there 7 B:fore we accept the recommenda-
tions of the National Libour Commission
and before we bring forward a new legisia-
tion governing th:se asp:cts, there is no
other alternative to the Crl: of Discip-
line.

With regard, to oil companies, about
the attitude of the forelgn oil companies,
my friend, S i Umauwath, wis raiher
eloqu:nt and this qu:stidn has bzen penling
since a long time, Tae Gokhale Conmis-
sion went into the question, Thereafier the
parties waere advised to eater into  tripariite
talks, Waen the talks lasted we felt that
a stage is rewchol where we have to do
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something in the matter, Otherwise the
situation fs going 1o be very serious, The
question of voluntary retirement is causing
tmmense troubles and difficultles to the
employees, Similar is the case about
the demands of other employees. Therefore,
we are thinking of amending the Industrial
Disputes Act to cover not only oll com-
panics but similarly situated employers.
Meanwhile we are asking the State Govern-
ments wherever there is any provision in
thelr respective laws to take action,

SHRI UMANATH 1 Immediately force
them to accept the siafus quo which they
accepted,  What are you going to do ?

SHRI D. SANJIVAYYA : That we
will consider,

Shri Venkataswamy spoke about cons-
truction labour, Just mow some other
member also mentloned about ity There
was a Bill prepared in 1964 65—if I re-
member right—which went through a tri-
partite body also. 1 hope that Bill should
be taken up in  which case they will get
some facillties,

SHRI 5. M, BANERJEE: It should
be constructive,

SHRI-D. SANJIVAYYA : The Bl
wlll come before you, You give construc-
tive suggestions and we will try to accept
them,

Then, Shri Biswas, spoke at length
about violence and Inter-union rivalry. He
read out a telegram which he received that
day when he spoke, and the telegram show-
ed that on account of inter-union rivalry a
worker was killed. Now 1 would like to
say one or wo words about this inters
union rivalry. The problem of inter-union
rivalry by and large came to the fore in
recent months in an aggravated form In
West Bengal, particulaily, in the coal b=it
and Asansol, The reasons have always
been economic. There had been consider-
able disturbance of law and order, milltant
at 1time, Violent clashes have taken place
in certain collicries like Asansol So many
pames are given. Mob vlolence, arson,
jooting and even killings have been report-
ed, There has been increasing use of
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lethal weapo-s, Therefore, this is a very dis-
turbing situation, My prodecessor in office,
Shril Jaisukh Lal Hathl, wrote, to the then
Chlef Minister of West Bengal and later
on I also wrote to the Chief Minister., A
few days afier my writing to the Chief
Minister, the  present situailon came into
being.

Nw, the hon, Member, Shri Deven
Sen, raised a point about the recent judg-
ment of the Supreme Court relating to
hospital employess. We have received an
authetlc copy of the julgment and
we are studying that and we hope we will
come (0 a conclusion soon,

SHRI 5, M, BANERJECE : What about
the holiday homes where the American
doctors sald to the deputationists that they
do not bother about Indians ?

SHRI D, SANJIVAYYA: They met me,
They 1old me several things and it may not
be passible for me within the short time
at my disposal fto give all the details
pertalning '0 the conversatlon between
me and the deputationists,

About hosiplial employeces and also
abour the University non-teaching employees
the National C. mmission on Labour has
mude valuable recommendations though it
may not be to the liking of some people,
From my point of view they are very
Import=nt recommendations and they would
be given a deserved consideration,

Some of the people working in the
varfous Universities came and saw  me,
They al-o gave me a memorandum. Apart
from these categories of employees, the
last speaker mentioncd about sweepers and
scavengers, In the course of thelr work
the Mitional Labour Commission appointed
a Commitee to study the working and
service conditions of the categories of
workers, The Commission have made certain
valuable r.commendations, We will try to
take decisions on them,

Film industry is another place where
workers represented to the Government that
in the matier of their salaries and working
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conditions things are not satlsfactory. A
Commitice was constituted to go Into this
problem because the fi'm Indusiry employees
can be divided into three categories-those
who are in the production side, those who
are in the distiribution side and the third
category is those belonging to the exhibition
side,

Then the circus employees also have
their own problem, A study was made and
the report has been received. That will
be lcoked into. Porters and vendors in the
rallway stations have iheir own problems
and difficul'ies. At the moment, they are
obsrving *dharna’ in front of the Railway
Minlsters house, There also we have
appointed a commitiee and the repori is
with us. We will certainly be able 10
do something before long.

Dr. Sushila Nayar spoke about employ-
ment of child labour. 1 think there Is a law
already prohibiting child labour, She also
made another point that we should give
attention to the health of the workers so |
that they may be healthieor and siroog
enough to increase productivity. This is a
good suggestion which has got 10 be consi-
dered later on,  S1e said ahout ESI doctors
and their pay and conditions of service,
The ESI at the moment is in a very dilficult
financial position. However we do not want
the doctors to suffer on this account, About
Samachar Bharti and non payment of salaries
to employees, etc, Some of my friends have
written to me and also about non-payment of
bonus to employees, and pon-implementation
of recommondation of Wage Board. Such
things were brought to my notice. Unforiu-
pately the app:opriare Government in this
case is the State Governments; the Siate
Governments will have to implement these
particu'ar laws. We have alreddy taken up
these matlers with the State Governments
concerned and we hope and trust that Staie
Goveroments will take immediate action so
that the difficulties of the employees of
Samachar Bharii may be solved,

A word ubout the woerker, All the
Members who spoke on the Demands for
Labour Minisuy :poke about this and expres-
sed their concern for the worker whether
he is In the field or factory or anywheie
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else. Itls so because the worker is the
person who increases the wealth of the nation
by the sweat of his brow, Unless the living
conditions and the working corditions of
the worker are improved, it will not be
possible for the worker to increase produc-
tvity or production. If you take housing,
ofien times they live fn places which are
unfit for human habitation. Therefore,
housing will have to be provided
for the employees, Apart from that, the
Government of India have got a scheme for
industrial housing, But not much has been
done, Recently my collcgue in the Cabiner,
Shri K. K, Shah has ssid about houting and
the Idea of constituting a revoiving fund of
Rs. 200 crores for that, 1 had a talk with
him and I discussed this matter with him
whether it would also be possible to provide
housing for Industrial labour ; his answer
is in the affiimative. So, 1 hope the situa-
tion will improve,

Then about wages, Wage Boards are
appointed ; they take long time—3 or 4
years, Some intrlme relief Is recommended,
Even this interim relief is not given in time,
After 4 or 5 years the report is produced,
It takes another 6 or 7 months for the
Government to examine and accept these
things and even after acceptance the imple-
mentation is haliing. Employers reluctant-
ly agree to implement the recommendations,
some partially and soms wholly, Therefore
my colleague the Minister of State, Shri
Bagwat Jha Azad has sald, Gowernment are
contemplaling 10 see whether Wage Boards
can be constliuted as statutory bodies o that
legal aciion can be taken in such cases, Even
when minimuvn wages are fixed the tribunal
decide wage structure, However the posiijon
has not improved very much, In a survey
made by a foreigner, | was made out that
the working-clauses as such sulfered from
three Dr. disease, debt and drick,

It s 'he duty of the Government
to see how far we «can eliminate these
things. The e can be eliminaied by increa-
sing medical lacilitics or by glving 1hem
more benefits 2ccording to ithe Health Insu-
rance Scheme., The debt should also be
reduced by asking ihe cooperative institu-
tions 1o give them loans instead ol throw-
Ing these innocent workers 1o the jender
mercies of the money-lender who are very
unkind,
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Apart from wages and better living or
working conditlons, there should be a sort
of an Involvement of the worker in the
unit or undertaking in which he workers,
‘The worker should have a fe:zling that ft
is his own unit or his own factory. There-
fore joint management councils were called
for, Elghty-three jolnt management coun-
cils were formed —thirty In the public sec-
tors and fifry-three in the private sector.
I am not satlsfied with these joint manags-
ment counclls which have been formsd,
Many more will have to be formed. The
manner of working is not to our satisfac-
tion, It will be my endeavour as also the
endeavour of Government to see that more
joint management councils are formed and
they are made more effective in their
functionlng, Apart from the joint manage-
meant council, we are also consldering the
recommendation made by the Administra-
tive Reforms Commission with a slight
mndification. The Administrative Reforms
Commission has recommended that one of
the workers should be made a director on
the Board of Directors, In principle, we
have accepted it, But the details are being
worked cut as to what should be the status
of the worker; what will happen to him il
he continuzs to work in the factory and
what kind of discipline should be imposed
etc, These details are bring worked out,
This way we shall ceriainly involve the
worker in a unit or an undertaking in which
he Is working,

Besides the Joint Management Counclls,
and appointment of a waorker as a Director
we must give a psychological satisfaction to
the working class as such. Therefore we
are thinklng of another schems called Co-

partnership according 10 which a workers should
become a shareholder in the unlt or in the es-
tablishment in which he is working. Peaple
may think that is not a practicable thing,
But, in a place near Jullundur—in a small
village near hcre there is an engineering
wnit called Ladda Engineering works where-
in there is a poirticipation of the workers.
Workers have equally contribuied to the
share capital. You may be wondering as
to how the workers were able to secure
money to contribute towards the share capi-
tal. The management have advanced them
money, The workers get a sum of Rs. 750
or 6,00 asloans for taking shares. Filcy

APRIL 27, 1970

Emp. and Rehab.) 288

per cent of the shares is held by the wor-
kers and the other fifty per cent by the
management, And on the board of direc-
tors, out of nine directors, six are workers,
The unit is working satisfactorily. They
are expojting their goods and are earning
huge profits, When it works so satisfacto-
rily, can it not be done elsewhere also 7

So, we want to place this matter before
the Indian Labour Conference or the Stand-
ing Labour Commitiee,

SHRI RAJARAM (Salem) ; We should
first try all these in public sectors,

SHRI D. SANJIVAYYA : W¢ skould
try that first in public sector, Unless we
try that in the public sector how can we tell
the private sector to do it.

Therefore, if anything is accepted In
principle, and ultimately, this scheme of co-
parinership is  approved by the Indian
Labour Conference or the  Standing
Labour Committee, our attempt will be to
see that that is implemsnted In the public
sector first and then we shall ask the private
sector to follow suit,

Now, there Is another way of sharlng
the profit, that is through the Bonus Act,
But, the implementation of Bonus Act has
not been very satisfactory,

Therefore, we have to devise ways how
best to make It,

SHRI UMANATH : We were getting
more bonus,

SHRI D. SANJIVAYYA: I know.
Therefore, we have to examine the whole
question,

14 hrs.

Apart from this, to give satisfactlon to
the workers, our Prime Minister announced
durlng her budget speech a scheme called
Family Penston-cum Life Assurance Scheme
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applicable to all those workers who con-
tribute to the Employees Provideot Fuod,
at the rate of 8 per cent and who opt for
this scheme, There are 41 lakh workers
contributing to provident fuod at the rate
of 8 per cent, Out of thls, our estimate
to that about 75 per cent will opt for this
scheme. For the first time in the history
of soclal security schemes in the country,
Government are participating in the Family
Pension-cum-Life Assurance Scheme, While
the worker"s share s 1-1/6%/ the employer's
share is 1-1/6"f,. and Government’s share is
also 1-1/6%/. Therefore, 3% per cent will be
funded and this will be given as family
pension or Insurance money.

SHRI 5. KUNDU : Will it
mine workers ?

apply to

SHRI D, SANJIVAYYA 1 This s for
41 lakh people who If they opt for the
scheme will come under its application.
For future contributors, it will be com-
pulsory. Everybody who comes into the
scheme of provident fund will automatically
be covered by this, The minimum pension
will be Rs. 40 and maximum about Rs. 150,
If the worker dies during service, the famlily
gets pension plus Rs. 1,000 assurance
money, If he survives, he will get upto
Rs. 4,000, The Government of India’s
share will work out, according to our
calculations, fn a full year to Rs. 7.6
crores, This year a provislon of Rs, 2
crores has been made In the budget. The
cost of the administration of the scheme
will be borne by the Government of India 3
it will be about Rs’89 lakhs per year,
This year a provision of Rs, 15 lakhs has
been made in the budget,

SHR1 S. M. BANERJEE : Why does
he not include M,Ps, also? If 1 die now,
what happens to my people ?

SHRI D. SANJIVAYYA : M.Ps. can
always make a law,

So far as coalmloe workers are con-
cerned, we are conslderiog another scheme
called the gratoity scheme, We want the
employer’s contribution to be increased
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from8 to 10 per ceot. This 2 per cent
should be funded and gratulty should be
given to the mine workers, speclally
coalmine workers,

We talk of increasing production and
productivity. It Is all right, But how can
we expect the poor worker to increase
production If he is not able to look after
his own children, his own wile and mother,
if he Is not able to provide education for
hls children. Therefore, all these factors
will bave to be gone finto, They must be
given full satisfaction before we ask them to
put their heart and soul into work.

There is another scheme. If hon, mem-
bers agree and if the Indian Labour Con-
fereace approves of it, It can be implement-
ed. This is a scheme called payment by
results. Even though a worker produces
more, he is paid the same amount,

SHRI 5. M. BANERJEE 1 Therels a

piece work system already.

SANJIVAYYA : A norm
can be fixed. Supposing during 8 hours a
worker does more than the fixed norm. He
will get his daily wage plus something.
This is also under examioation. 1 hope
and trust the Indian Labour Conference
would glve thought to it,

SHRI D.

Many hon. members spoke about agri-
cultural labour, They are the most uan-
organised sector of labour. Probably the
largest number of workers belong to this
category. Receontly in an Aslan conference
also it was said that unless we bring in
agricultural labour and so somethiog for
their betterment or - amelioration of their
conditlon, we cannot boast of haviog done
anything good for the labour class as a
whole. But what s it that is being done
for agricultural labour 7 In 1948 an Act
calied the Minimum Wages Act was passed,
and according to that Act, minimum wages
were fixed Io varlous States, but if I read
out the minimum wages fixed by the var-
ous States, it s really beart-rending, if I
may say so, heart breaking. Some of
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these wages were flxed in 1959. The
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followlng are the rates flxed ;

Central Government—May 1969
Andhra Pradesh—1968

Assam —1959

Bihar— 1968

Gujarat—Feb, 1968
Hyrayana—1969

sae

Rs, 2,50 to Rs, 3,70

Rs, 1,50 to Rs, 3,00

Rs, 1,50 10 Rs. 2,00

Rj. 2.50

Rs."1.25 to Rs, 3.00

Rs. 3,50 to Rs. 5 with meals or
Rs. 5 to Rs 7 without meals,

Haryana Is the only Government which deserves congratulations,

Kerala—Jan, 1969
Madhya Pradesh April 1970
Tamil Nadu 1959

sae

Rs, 4.50—good enough, *
Rs, 1,25 to Rs, 1,75
Re, 0,75 to Rs, 1,25

SHR1 SEZHIYAN (Kumbakopam) : Because It Is a very poor State,

SHRI D. SANJIVAYYA 1

TR

Maharashtra 1953-54
Mysore

Orlssa 1960/65
Punjab 1968

Rajasthan 1966

Uttar Pradesh 1966

West Bengal 1968

Delhi Admipistration 1951
Himachal Pradesh 1966

Re. 0.62 to Re. 1,00

Rs, 1,85 to Rs. 2.35

Re. 1.00 to Rs, 1,75

Rs, 2,50 to Rs. 3 with meals or
Rs. 3,00 to Rs. 3,50 wlthout meals,
Rs. 2.00

Rs. 1.50 to Rs, 1.80

Rs, 2,77 to Rs, 3.54

Rs. 1.50 to Rs, 2,00

Rs. 2.50

SHRI SEZHIYAN : In which year was
the rate of Tamil Nadu fixed ?

SHRI D. SANJIVAYYA : 1959, They
have not revised. These are the rates in
wvogue on 1.4.70,

SHRI SEZHIYAN ; It was the Congress
Government then.

SHRI D. SANJIVAYYA 1 Therefore,
we will take It up with all the State Govern-
ments, and request them to revise the
rates,

st slw s awt (gEiEnE)
s g ¥ A wed, ahad B oqmw
gy fear omar § 4

SHRI D, SANJIVAYYA : While all

the other Siates have fixed wages for the
eniire State, Maharashira and Tamil Nadu

have fixed only for parts of their States, not
for the entire State.

Enforcement Is the real difficulty, There-
fore, we are asklog the State Government
to appoint more staff In order to see
that these minimum wages are endorsed
strictly.

The National Labour Commission has
also made certaln recommendations  with
regard to organising the agriculiural labour
we will examine that very carefully. It has
recommended that the State Government
should take more interest in organising agri-
cultural 1abour.

Apart fiom landless agricultural labour,
there is another class called marginal
cultivators ownlng 2 to 2} acres wet or §

.acres dry land. They form the bulk of the

rural population, and I feel that agricultural
labour and marginal cultlvators are a vuloer-
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able section of the society and should be
looked after, Fortunately, the banks have
been nationalised. I hope the credit policy
will be changed, and loans made avallable
to these agricultural labours and marginal
cultivators to have sell-employment. They
may start small Industries or they may
have piggery, poultry or buffaloes and
they may be able to take out thelr livell-
hood, That kind of employment would be
much better,

Apart from this, unless land cellings are
flxed in a very effective manner and the
surplus land 1s distribu‘ed, this problem can-
not bz solved, The tiller of soil should be the
owner of the soll, This should be the main
criterlon which should be borne In mind,
Th: Agriculture Minister, 1 am told, Is
appointing a National Commission on
Agriculture, [ hope that one of the terms
of reference would be to study the conditions
of agricultural labour,

1 hope and trust that these remarks of
mine are sufficient. If there are any other
points which have not been answered...

SHRI S, KUNDU ;
about workers education,

Say something

SHRI D, SANJIVAYYA 1 Workers
education s going on for the last many
years, We have trained ten lakhs of wor-
kers, 1 know wvery well that the scheme Is
defective, Defects will have to be remov-
ed ard the scheme must be made more use-
ful with a view to see that the workers them-
selves become leaders and eliminate all
politicians.

I hope and trust that the cut motions
will be withdrawn and the demands passed.
(Interurptions.)

SHRI S. M. BANERJEE [ want to
know whether his Minlstry or he himself
was consulted at the time of the appoint-
ment of the pay commission in which there
is no employees representative, What is
his recactlon 7 Is he golog to recommend
to the Prime Minlster that there should be
this representation 7 Is it in the iInterest
of the workers 7 Should there not be change
In the terms of reference for payment of
interim relicf ?
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The second part of my question s this,
Are the Home Minlster and the Labour
Minister discussing whether the strike shonld
be benned for the Central Government
employees 7 What is his reaction to this ?
Have all Central Government employees or-
ganisatlons protested againost this and If so
what is his recommendation to the Home
Mioistry ? (Interruptions.)

MR, SPEAKER : The hon, Lady Mem-
ber,

SHRI K. N. TIWARY : On a point of
order. After the reply, no questlon was
allowed; that bad been the practice,

MR. SPEAKER 1 I am allowing only
those who wanted to Intervene and the
Minister wanted to yield at time, I asked
him to contioue and told him that I would
allow them to put questions at the end. [
shall allow Shrl Baperjee, Shri Shivachandra
Jha, the hon. Lady Member and Shri Paiil,
(Interruptions.)

DR. MELKOTE (Hyderabad) 3 I want-
ed to intervene but did mot. Just because
I behaved like a g Iman, should I lose my
chance ?

st wesht g (¥ww): W wgey A
Faara fF GiweaT e & a1 F 9
w17 § @ & & 3781 qawar wgar g o
vifrwew AT ¥ WAl F  fear g
¢ R e fe 5 @ A
&Y 2 %o famar & %8 2.50 %o fiywmar ¢,
F¢¥ 2.70 ®o famar § 1 afsq ot a3
gt qaemr fa shat & w41 e @)
& s srgat g 5 eteal ) ;v oft-
feafa & a7 9% 7ar fasar &1

it dagre wifes (q9awme) : U
sy sman gt ot fawrfd #Y o § ag
Tga wgegw § | 37 fawrful & oF ag
it § fir ardftor e e 97 el &
@t demr @ st 10 g ¥ Wy
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[=f &7 1= wifew]
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wgen g B it sfas g @ st o
o1 9% zafeq 1@ fawifg & v 9%
wye fea o w4ifs awg @3 wwI
¢ dx wreiter wfasl A awdiel g
w # 21w #ke wAT WAk ¥ |t Agr
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sft fow wx W (AgwAl) @ woam
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¥ fir 7 9% @19 w1 Q@ whwnw g,
wi€ o Aify § o fege #1 9 gaw
Wi faferr g af dvarae § swwt o

o & v 100 fa & for M wa
&7y w2 7

U wae ag § 5 g wl g
% o 71§ oifedt a1 wdew o § forw
& ST YiiweaT Ay wedt g gfa-
T AT §F AT WO AT UOT FHIqAT Y
qg awa &% fF ag awd ® Iz gfagai
formmw 3% 3x gfgw wrdwa §
wyrar § 7

DR. MELKOTE : The Minister has
igoored all the issues that I have ralsed,
and he has not replied even lo one or two
of the several points that 1-hope raised,
Will the Minister refer to some of them
at least 7

SHRI 8. KUNDU : Sir, on a point of
order, You will appreciate ft if you listen
to me,

MR. SPEAKER : Mr. Kundu, especlal-
ly you yoursell have intervened twice,

SHRI S. KUNDU : My point of order
is tbis : all the Members referred to the
problem of unemployment in this country,
and It is one of the departments mentloned
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In this Ministry, But he did not reply to
at all, (Imrerruption)

MR. SPEAKER t Order, order.
no point of order,

Itls

SHRI 5. KUNDU 1 He has not referred
to any of these : unemployment and re-
habilltation,

MR, SPEAKER 1 Do not get excited,

SHR1 S. KUNDU : There are three
depariments fo  this Minisiry ; Labour,
Employment and Rehabilitation, He has
pot replied to any point about uncmploy-
ment, That is my point of order, (Injerru-
ption)

MR. SPEAKER : In the first part he
devoted to rehabilitation. He gave a very
detailed reply to questlons about labour
and the rest, His spcech was categorical.
He covered each and every point.

SHRI S. KUNDU : I am not referring
to rchabilitation. 1 am referring to em-
ployment which s one of the depariments
in his Ministry.

SHRI P, M, MEHTA (Bhavnagar): Sir,
he has not referred to a very Important
point, regarding the cotton textlle worker;
80,000 of them have been rendered unem-
ployed resently. (Interruption)

MR, SPEAKER : Order, order.

SHRI D. SANJIVAYYA: The hon,
Member, Shri Banerjee, wanted to know
whether the Labour Minlstry was coosulted
when the Pay Commisslon was appointed,
The Labour Ministry was Consulted. What
advice the Labour Ministry gave, It is con-
fidential. Then, with regard to the banning
of strikes, the Home Ministry has already
consulted the Labour Ministry and we have
suggested certain measures. (Jmerruption)
Shrimatl Laxmi Bal broaght to my notice
the question of women workers in agricul-
tural labour. When I referred to agricul-
tural labour, I always kept in view the wo-
men workers, Man includes woman,
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Shrl D. S, Patil made a refereace to a
recommendation made by .the National
Labour Commission, Probably he was not
here when I gave a detailed reply about It.
At various stages the recommendatlons of
the Natlonal Commisslon on Labour are
being discussed, and possibly sometime to-
wards the end of July, when we meet In
a committee called the standing .Labour
Comrmittee, we will take a final decision.
While taking the final decision, the re-
commendation to which attention was
drawn by the hon. Member will be given
due consideration,

With regard to unemployment, only a
week ago, there was a long debate on a
non-officlal resolution and my colleague,
Shri Bhagwat Jha Azad, gave a reply,
and we have also made a commitment here
that an expert committee will be appolnted
to go into the question of unemployment
and under-employment ino the couatry, It
will be not merely a survey of unemploy-
ment, but it would suggest the ways and
means as to the steps we can take to tackle
this problem of unemployment,

With regard to the other Members who
have a feeling that all the points ralsed by
them have not been replied to, I have alrea-
dy made it very clear that it Is not possible
to gives replies to all the poiots. But I bave
taken notes, The officers have taken notes,
We will glve all consideration to the polnts
ralsed by hon, members,

MR. SPEAKER : There are 99 cut
motlons, We will take thera serialwise.
I will now put out motions 12 and 13 of
Shri Ramavatar Shastri.

Cut motions Nos. 12 & 13 were put
and negatived

MR, SPEAKER 1 I will now put cat
motion 33 of Shri Shiva Chandra Jha.

Cut motion No. 33 was put and
negatived

MR. SPEAKER : I will now put cut
motions 34 to 36, 38 and 39 moved by Shri

Prasannabhai Mehta,
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SHRI P. M. MEHTA ; 1 do pot press
them,

MR, SPEAKER : Has he the leave of
the House to withdraw his cut motions ?

HON. MEMBERS : Yes,

Cut motions Note 34, 36, 38 & 39
were, by leave, withdrawn

MR.SPEAKER : I will now put cut
motions 42 and 43 moved by Shri Molaha
Prasad.

Cut motion Nos. 42 & 43 were
put and negatived

MR. SPEAKER 1 I will now put cus
motions 44 to 51 moved by Shrl Kuadu,

Cut motions Nos. 44 to 51 were
put negatived

MR. SPEAKER : I will now put cut
motlons 52 to 75 maved by Shr
Daschowdhury.

Cut motions Nos. 52 to 75 were
put and negatived

MR, SPEAKER : I will now put cut
motions 76 to 8] moved by Shri Kundu.

Cut motions Nos. 76 to 81 were
put and negatived

MR. SPEAKER : I will now put cut
motions 85 to 98 moved by Shri Ramavtar
Shastrl.

Cut motions Nos. 85 to 98 were
put and negatived

MR. SPEAKER : I will now put cot
motions 99 to 108 moved by Shr O. P.

Tyagl.

Cut motions Nes. 99 to 108 were put
and negatived
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MR, SPEAKER : I will now put cut
motions 112 to 117 moved by Shri K, P.

DemaND No. 68—DIRECTOR
GENERAL, MINE SAFETY.

Singh Deo,
. - “That
Cut motions Nos. 112 t0 117 were Rs, 350‘9; mm";c :r:;“d“:ffdit::
put and negatived Presldeat  to camplete the sum

necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1971, in respect of
Director General, Mines Safety,”

MR. SPEAKER : I will now put cut
motlons 118 to 138 moved by Shrl
Ramavatar Shastri.

Cut motions Nos. 118 fo 138 were
put and negatived DEMAND NO. 69—LABOUR AND

EMPLOYMENT.

MR. SPEAKER : The questions is :
“That a sum not exceeding

Rs. 15,55,69,000 be granted to the
President fo complete the sum
necessary to defray the chargss

“That the respective sums not exceed-
Ing the amounts shown In the fourth
colomn of the order paper, be granted which will come In course of
to the President, to complete the payment during the year ending the
sums pecessary to defray the charges 31st March, 1971, in respect of
that will come in course of payment ‘Labour and Employment®,*

during the year ending the 3ist day
of March, 1971, in respect of the
heads of demands eotered In the
second column thercof against De-
mands Nos. 67 to 71 and 127 relating
to the Mipistry of Labour, Employ-
ment and Rehabilitation™. “That a sum not exceeding
Rs. 6.55,26,000 be granied to the
President fo camplete the sum
nmacessary to defray the charges
which will come ln course of Payment
during the year ending the 3ist day
of March 1971, in respect of
“Expenditure on Displeced Persons,’.”

DeEMAND No. 7| —EXPENDITURE
ON DISPLACED PERSONS.

The motion was adopted

The motions for Demands
for Grands, which were
adopted by the Lok Sabha,
are reproduced below.—Ed.

DeEMAND NoO. 72—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF LABOUR, EMPLOYMENT AND

REHABILITATION

DeMaAND No. 67—MINISTRY OF
LABOUR, EMPLOYMENT AND
REHABILITATION

*“That a sum mnot exceeding “That a sum ont exceeding

Rs. 74,52,000 be granted to the
President fo complete the sum
necessary to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, in respect of
‘Minlstry of Labour, Employment
and Rehabilitation®,”

Rs, 8,81,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of March
1971, fn respect of “Other Revenue
Expenditure of the Ministry of Labour,
Employment and Rehabilltation®,”
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DEMAND No. 127—CAPITAL

OUTLAY OF THE MINISTRY OF

LaBOUR, EMPLOYMENT AND
REHABILITATION.

“That the sum not exceeding
Rs, 4,62,89,000 be granted to the
Presldent te complete the sum necs-
sarry to defrgy the charges which
will come In course of payment dur-
lng the year ending thc 31st day of
March 1971, in respect of ‘Capltal
outlay of the Ministry of Labour,
Employment and Rehabilitation®.”

14.26 hrs.
MINISTRY OF DEFENCE

MR, SPEAKER 1 The House will now
take up discussion and voting on Demand
Nos. 1 to 5 and 105 relating to the Miolstry
of Defence for which 7 hours have been
allotted,

Hon, Members present lo the House
who are deslrous of mowing thelr cut
motions may send slips to the Table within
15 minutes Indicating the serlal numbers
of the cut motions they would like to
move,

DEMAND No. 1—MINISIRY OF
DEFENCE

MR, SPEAKER : Motion Moved :
“That a sum npot exceeding
Rs, 1,54,73,000 be granted to the
Presinent fo complete the sum necs-
sary to defray the chages which will
come in course of payment during
the year ending the 3Ist day of
March, 1971, in respect of ‘Ministry
Defence’.”

DeMAND No. 2—DEFENCE SERVICES,
EFFECTIVE—ARMY

MR. SPEAKER : Motlon moved :

*That a sum npot exceedlng
Rs. 6,55,74, 17,000 be granted to the

President fo complete the sum ne-

cessary to defray the charges which

will come In course of payment during

the year ending the 31st day of

March, 1971, in respect of *Defence
- Services, Effective Army’."’

DEMAND No. 3—DEFENCE SERVICES,
EFFECTIVE—NAVY

MR. SPEAKER 1 Motlon moved :

“That a sum not exceeding
Rs, 48,57,50,000 be granted to the
President to complete the sum
necessary jo defgay the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, In respect of ‘Defence
Services, Effectlve—Navy’,”

DEMAND No. 4—DEFETCE SERVICES
EFFECTIVE—AIR FORCE

MR. SPEAKER 1 Motion moved.

““That a sum not exceeding
Rs. 1,76,25,00,000 be granted to the
President fo complete the sum
necessary to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1971, in respect of ‘Defence
Services, Effective Air Force’,"

DeMAND No. 5—DEFENCE SERVICES,
NON-EFFECTIVE

MR, SPEAKER 1 Motlon moved 1

“That a sum not exceedlng
Rs. 38,31,67,000 be granted to the
President to complete the sum
necessary to defray the charge
which will come in course of payment
during the year ending the 3lst
March 1971, In respect of ‘Defence

"

Services, Non-Effective’,

DEMAND No. 105—DEeFENCE CAPITAL
OuUTLAY

MR. SPEAKER 1 Motion moved 1

“That a sum not exceeding
Rs, 1,15,83,33,000 be granted to the



